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Thursday, the 7th day of July, 1994. 

CORAM: 

HON'BLE MR. JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN 

HONBLE MR. S. KASIPANDIAN, ADMINISTRATIVE MEM8ER 

0. Thulaseedharan Pilisi, 
Ex-CPC- Gangman, 
Under Permanent Way Inspector, 
(iavelikkara). 	 .. 	Applicant. 

(By Advocate Shri V.R. Ramachandran Nair) 

.'$js. 

UDI, General Manager, 
Southern Railway, Park Town P.O. 
Madras - 3. 

Divisional Railway Manager, 
Southern Railway, 
Trivandrum Division, 
Trivandrum - .14. 

3.. Sr. Divisional Engineer, 
Southern Railway, 
Trivandrum Division, 
Trivandrum - 14. 

Divisional Engineer, 
5outhern Railway, 
Trivandrum - 14. 

The Assistant Engineer, 
6/a the Assistant Engineer, 
Southern Railway, Quilon. 

(By Advocate Shri George Joseph, ACG5C) 

Res pa ndents. 
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CHET TUR SANKARAN NAIR ( 

Applicant. challenges an order of punishment; made 

against him as confirmed by Annexure A-iS Appilate order. The 

Appellate order is not a speaking order, and respondents 

ththmselves.have undertaken, andPai.rly too, to reconsider 

the appeal and pass a proper order. 
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In these circumstances, we quah Annexuro A—iS 

and remit the matter to tho Appellate Authority for fresh 

disposal. The authority will refer to each or the 

contentions and meet the contentions with reasons. We 

have no doubt that the said authority will reconsider the 

matter uninfluenced by its earlier view. This will be 

done within three months of today. 

. Application is allowed. Parties will suffer 

their costs. 

Dated, the 7th day of July, 1994. 
• 	
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- 	(s. KASIPANDIAN) 	 CHETIUR SANKARAN NAIR (j) 
ADP1INISTRATIVE MEfIBER 	 tIICE CHAIRMAN 
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